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FORM-3

THE OFFICE OF THE CHIEF EXECUTIVE, OFFICER, ZILA
PARISHAD ,DISTRICT- (BIHAR)
SHOW CAUSE NOTICE AGAINST LESSEE UNDER THE PROVISIONS OF BIHAR ZILA

PARISHAD REAL ESTATE LEASE POLICY, 2024

To,

(Name of Lessee)

(Full Address)

(Mobile No.; Email ID)

SUBJECT — SHOW CAUSE NOTICE.

Ref — Bihar Zila Parishad Real Estate Lease Policy, 2024; Lease Agreement dated

between (Lessor name) and (Lessee name).
Shri/Smt,

You are hereby required to show cause under the provisions of Bihar Zila Parishad Real Estate
Lease Policy, 2024 and Lease Agreement dated as to why Lease Agreement

aforesaid should not be terminated and you should not be evicted out of the Premises given to
you by virtue of the said Lease Agreement.
Whereas, it has been noticed that your actions are in violation of the terms and conditions down
under the Bihar Zila Parishad Real Estate Lease Policy, 2024 and the Lease agreement
dated . The said actions are stated here under : -

1.

2.

3.
You are, therefore, called upon to submit your written statement/ reply in your defense to the
undersigned within a period of 7 (seven) days from the date of receipt of this Notice. Your
written statement/ reply should also indicate whether you desire to be heard in person and
inform the undersigned within the period specified above.
In the event of failure to furnish such written statement/ reply within stipulated time, it shall be
deemed that you admit to violation of the terms and conditions of the agreement and Policy,
2024 and you shall be liable to be dealt accordingly.

Place-

Date-
(Sign and Seal)
Chief Executive Officer
Zila Parishad
District - , (Bihar)
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FORM-4
THE OFFICE OF THE CHIEF EXECUTIVE, OFFICER, ZILA
PARISHAD ,DISTRICT- (BIHAR)

NOTICE FOR EVICTION AGAINST LESSEE UNDER THE PROVISIONS OF BIHAR ZILA PARISHAD REAL
ESTATE LEASE POLICY, 2024

To,

(Name of Lessee)

(Full Address)

(Mobile No.; Email ID)

SUBJECT — NOTICE FOR VACATING THE PREMISES.

Ref — Bihar Zila Parishad Real Estate Lease Policy, 2024; Lease Agreement dated
between (Lessor name) and
(Lessee name); Show Cause Notice date.

Shri/Smt,
You are hereby notified under the terms and conditions of the Bihar Zila Parishad Real Estate
Lease Policy,2024 along with Lease agreement dated , under which you hold the
possession ofthe premises located at (full address) to vacate the premises
given to you on lease. As you already know that the Lease agreement has already expired/
terminated on __ (date) and as such you are required to vacate the premises along with all
your belongings but as you are still in possession of the said premises due to which | am not
able to take the said premises under my control.
You are therefore hereby notified and instructed to kindly vacate the premises within a period
of 1 (one) month from the date of receipt of this Notice. In the event of failure to vacate the
Premises, | shall be compelled to take appropriate actions as per the Policy, 2024.
The interest free security amount (if any) deposited with the Lessor shall be refunded to the
Lessee after making suitable deductions and you shall not have any right to claim any
amendments in the said deductions in any manner whatsoever.
A copy of this Eviction Notice is kept in my office for future reference.

Place-

Date-

(Sign and Seal)
Chief Executive Officer
Zila Parishad
District - , (Bihar)
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MODEL AGREEMENT FOR LEASE : LONG-TERM COMMERCIAL PURPOSE

THIS AGREEMENT OF LEASE made and entered into at (NAME OF CITY/TOWN) this
(DATE) day of (MONTH) in the Calendar Year (YEAR) BETWEEN THE CHIEF
EXECUTIVE OFFICER, for and on behalf of Zila Parishad

having its Office at ,
P.O , P.S , District - , Bihar, (hereinafter referred
to as the “LESSOR” which term shall include his successors in office, administrators
and assigns) of the ONE PART AND Shri/Smt. ,
S/o,W/o,D/o , Rlo, PO, PS  , District - Bihar

(hereinafter referred to as the “LESSEE” which term shall include his heirs, successors,
administrators and executors) of the OTHER PART.

In case of Companies/ Associations/ Unions:

M/s , having its registered office at ,P.O-
,P.S- , District - (State)  through its

authorised representative Shri/Smt. ,

S/o,W/o,D/o _ ,R/o ,P.O PS ,

District - (State) (hereinafter referred to asthe “LESSEE” which term shall include his

heirs, successors, administrators and executors) of the OTHER PART.

WHEREAS:

A] The Lessee has applied through open tender for permission to occupy on
lease for the purpose (Kindly state the object of tenancy along with the
description of land and premises specified in first schedule hereunder
written) (hereinafter referred to as “Premises”) and has paid a sum of Rs.

(In figures) (In

words) as Lease Rent.

B] In the circumstances aforesaid, the Lessor has agreed to grant permission to
the Lessee to use and occupy the said Premises for a period of (years)
from the date hereof for commercial purposes of the Lessee, on the terms
and conditions hereinafter contained and on the part of the Lessee to be
paid, observed andperformed.

C] The parties hereto are now desirous of recording the terms and conditions on
which the Lessor has given permission to the Lessee to use and occupy the
said Premises which they hereby do as appearing hereinafter.

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY MUTUALLY
AGREED, DECLARED, CONFIRMED AND RECORDED BY AND BETWEEN THE
PARTIES HERETO AS FOLLOWS:

1. The Lessor hereby grants permission to the Lessee to use and occupy the
Commercial premises consisting of , admeasuring in
aggregate sq.ft situated at , P.O
,P.S ,District -_,Bihar for a period of years
commencing from the day of , 20 and ending on
the day of , 20 , for the commercial purposes of

the Lessee. Upon expiry of the said period herein stated, this Agreement may be
renewed, at the option of the Lessor, for such further period and on such terms and
conditions as per the Bihar Zila Parishad Real Estate Lease Policy, 2024.

2. The Lessor represents and warrants that the Lessor has the legal, valid and
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marketable title to the Leased Premises and has the power and full authority
to enter into this Agreement and grant this Lease for the period herein
mentioned.

3. a)

b)

g)

The Lessee, for the permission to use and occupy the Leased Premises
hereby granted to it, shall pay to the Lessor a sum of
Rs. (Rupees ),
equivalent to first 5 years of Lease Period as Lease Rent at the time of
execution of this agreement.

The Lessee shall pay a sum of Rs (Rupees _ ),
as interest free security deposit to the Lessor which shall be refundable only
after the expiry of thisAgreement after making suitable deductions thereof.
After completion of the 1styear of Lease period, the increment on Lease
Rent shall be done at the rate of 5% per annum till the expiry of the
Lease Period.

The Lessee agrees that at the expiry of first 5 years of Lease period, he
shall pay the accumulative Lease Rent for the next 5 years within 3
months of the expiry of the initial 5 year’s period.

In the event of delay in payment of the said Lease Rent, the Lessee shall
be liable to pay interest on the amount of the said Lease Rent at the rate
of 2% above the existing Bank rate per annum for the next 3 months
together with the amount of the said Lease Rent and after the expiry of
said 3 months, the Lessor shall proceed to terminate the Lease
agreement after giving show cause notice to the Lessee under the
provisions of the Bihar Zila Parishad Real Estate Lease Policy, 2024.

The lease rent payment due and/or interest and/or Liquidated Damages
on the part of Lessee shall be deemed to be “Public Demand” under
Bihar and Orissa Public Demand Recovery Act, 1914 and for recovery of
such amount, the Chief Executive Officer shall be free to file Certificate
Case under the provisions of the said Act or other legal actions as per
law.

In the event the Lessee has transferred the Leased premises or sub let it
without consent from the Lessor either during or after the lease
period, such transfer shall be deemed illegal. Such Lessee shall not be
offered any fresh Lease. The Lessor shall not be liable to return or make
payment of the sale amount/value in case of illegal transfer of premises
as stated above.

4. In the event that the Lessor needs the premises for its own use or for any
public purpose, the Lease may be terminated at the end of the Lease Period and
in that case the option to exercise renewal of lease shall not be applicable.

5. The Lessee may build, in a part thereof, apartments/ flats which may be used
for residential purposes. The Lessee may put the said apartments/ flats on
sub-lease not exceeding the time period of this agreement provided that the
Lessee shall submit a copy of such sub-lease agreement in the Office of
Lessor within 7 days from the date of its Registry.

6. The Lessee agrees that he shall not make any structural additions, variations,
alterations or modifications of any kind whatsoever in the Premises or any
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10.

11.

12.

13.

part thereof, without getting the sanctioned Map (Naksha) counter signed by
the Chief Executive Officer of the Zila Parishad. The Lessee further agrees to
furnish a copy of such sanctioned and counter signed Map (Naksha) to the
Lessor which shall be kept in the Office of Zila Parishad.

The Lessee shall pay the charges for the use of electricity, water, gas,
broadband and all other utilities in the Premises on actuals, within the due
date of the bills for the same and a copy of the said bills duly paid and receipt
will be submitted to the Lessor, at conclusion of the Agreement. In case of
non payment of such bills, the Lessee shall be deemed to have violated the
terms of the agreement.

The Lessee shall, in the use of the Premises, not create any nuisance or
annoyance to the Lessor or neighbours or to the occupants of the
neighbouring premises.

The goods, articles and things pertaining to the Lessee and kept by the Lessee
in the Premises shall remain at the sole risk of the Lessee and the Lessor shall
not be liable for any loss or damage thereof for any reason whatsoever.

The Lessee shall take good care of the Leased Premises and use the same in a
reasonable and prudent manner. The Lessee shall make good all losses and
damages caused to the Premises, on account of any acts attributable to the
Lessee.

The Lessee hereby agrees to use the Premises as per the provisions of this
agreement along with the rules and regulations of the Bihar Zila Parishad Real
Estate Lease Policy, 2024 and as per the law of the land and shall not make
any immoral or illegal use of the Premises. The Lessee shall take all necessary
permissions, sanctions and approvals from concerned authorities, as may be
required, for the purpose of running the said Commercial activity from the
Premises.

a. The Lessor may renew this Lease Agreement in favour of Lessee only if the
Lessee has paid the lease amount within the prescribed time without any
delay and has not violated any conditions of the agreement provided that such
renewal shall not exceed a total period of 60 years (including the period of
initial agreement). Notwithstanding anything contained in this agreement, in
case the Lessor needs the said premises for its own or public use, then such
option of renewal shall not be available to the Lessee.

b. In the event the Lease agreement has not been renewed in favour of the
present Lessee, then any and every structure erected/built over the said
premises shall be taken over by the Lessor and the Lessee shall not be entitled
to any compensation for such structures by the Lessor. However, the said
Lessee shall be entitled to remove the movable property kept inside the
Premises.

In case of establishment of Petrol Pump, the Lessor shall enter into an
Agreement for a period of 30 years along with an option of renewal in favour
of Lessee.

The Lessee can mortgage the premises or any part thereof to any Bank/

Financial Institution only after giving written application and obtaining due
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15.

16.

17.

18.

19.

20.

21.

permission from the Lessor. The permission for Mortgage of the premises
can only be granted after execution of the Lease Deed and provided that the
deed is not cancelled or the time limit of such deed has not expired.

In case of mortgaging the premises, the Lessor will have first charge and the
Lessee will make the due payments regularly from time to time to the Lessor
and other authorities as per the provisions of the policy and the Agreement.

The Bank/ financial institution which mortgages the premises or any part
thereof shall obtain a “No Objection Certificate” (NOC) from the Lessor.

The period of mortgage of premises and repayment of loan shall not be

longer than the duration of lease period. In case of default of payment of loan
by the Lessee, the Bank/ financial insitution may apply through written
application to the Lessor to take over the land as new Lessee for the rest of
the period of Lease and in such case, the Bank/ financial institution shall have
the right to sub-let the premises subject to obtaining consent from the
Lessor. However, such consent shall not transfer any ownership rights upon
the Bank/ financial institution or the sub-lessee with the respect to the
premises.

In case of morgaging of premises, the Bank/ financial institution shall, after

the expiry of the lease period, hand over the possession of the premises in
the same condition to the Lessor as it was transfered to the original Lessee .
However, the Bank/ financial institution may apply to the Lessor to extend

the period of Lease and final decision shall be taken by the Lessor which shall
be binding.

The Lessor shall have and shall always be deemed to have general control and
juridical possession of the Premises and the Lessee shall permit the Lessor or
any person authorized by him on receipt of clear 24hour notice in writing to
enter upon the Premises in order to view, survey and examine the state and
condition of the Premises. However, notwithstanding anything contained in
this agreement, the Lessor or its authorised agent shall have the right to
conduct surprise inspection over the said Premises with or without the
presence of Lessee.

It is hereby agreed by and between the parties hereto that upon termination
of the lease period herein stated, either by efflux of time or on earlier
determination thereof, the Lessee shall forthwith from such termination
remove itself and/or any one claiming through or under it and deliver over to
the Lessor vacant physical and peaceful possession of the Premises in the
same condition as delivered to the Lessee.

The Lessor shall observe all the terms and conditions, agreements, covenants
and provisions as owners of the Premises and shall, during the lease period,
ensure the payment of all existing maintenance charges, utility charges, rates,
taxes, cesses, assessments, property tax, ground rent and all other amounts
thereof by the Lessee, payable to any authorities of the Leased Premises failing
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22.

23.

24.

25.

26.

27.

28.

which the Lessor shall have 2% above the existing Bank rate as penal

interest from the Lessee.

In the event of any default or breach committed by the Lessee in respect of any
of the terms and conditions of this Agreement and/or persistent default in
payment of the Lease Rent, the Lessor shall proceed with the procedure as
stated in this Agreement read with the provisions laid down under the Bihar
Zila Parishad Real Estate Lease Policy, 2024.

It is hereby further agreed and declared by the parties hereto that by this
Agreement, the Lessor does not intend to make any transfer of the Leased
Premises in favour of the Lessee and the Premises will be in occupation of the
Lessee only on the basis of Lease hereby granted by the Lessor. The Lessee
shall not claim any right, title or interest in the Leased Premises. The Lessee
hereby agrees that the Lease hereby granted simply gives permission to the
Lessee to use and occupy the Leased Premises on Lease basis for its
commercial purposes without creating any right, title or interest in the Leased
Premises in their favour.

In the event of the Lessee making use of the Leased Premises for any other
purpose than for its bonafide commercial purposes and/or non-compliance or
breach of any mandatory sanctions, permissions and approvals granted by
appropriate authorities for running the said commercial activity and the same
resulting in any civil and/or criminal action, the Lessee shall keep the Lessor
fully indemnified of from and against all consequences as may arise therefrom
including of from and against all costs, charges and expenses as may be
incurred by the Lessor in prosecuting or defending any proceedings as may be
instituted or become necessary including costs, charges and expenses of such
proceedings including costs of Attorneys.

In the event the Lessee has acted in contravention to the terms and
conditions of the agreement and/or not renewed the lease agreement and/or
not paid of the Lease Rent for consecutive three months, then such Lessee
shall be treated as illegal occupant and Lessor shall initiate the proceedings of
eviction after giving show cause notice (Form-3) to the Lessee as per the
procedure laid down under the Bihar Zila Parishad Real Estate Lease Policy,
2024. In case the reply given by the Lessee is not up to the satisfaction to the
Lessor, then the Lessor shall, give EvictionNotice (Form-4) to the Lessee.

After the eviction of the Lessee, the Lessor shall blacklist the Lessee until the
Lessee does not pay the due amount of Lease along with interest at the rate
of 2% above the existing Bank rate per annum to the Lessor.

All letters, receipts, notices or communications issued by the Lessor or the
Lessee and dispatched under Registered Post with Acknowledgement due or
by Hand Delivery to the address of the Lessor/the Lessee on the record will be
sufficient proof of dispatch thereof and shall be an effectual discharge of
receipt thereof on the part of the Lessor/the Lessee upon production of receipt
thereof.

No alterations in and/or additions to and/or omissions from the provisions of
this Agreement shall be made except in writing and signed by the Lessor and
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29.

30.

31.

32.

33.

the Lessee. If any alterations, additions or omissions are not made in writing,
the same shall be void and not binding upon the Lessor and/or the Lessee.

All disputes arising out of this Agreement shall be settled between the parties
amicably and in case of failure to reach an amicable settlement, the matter
may be referred to the Divisional Commissioner having jurisdiction within 30
days from the date of failure to reach such settlement and his decision shall be
final and binding upon the parties.

The Bihar Zila Parishad Real Estate Lease Policy, 2024 forms an integral part of
this Lease Agreement and the conditions of this agreement should be read
along with the terms and conditions laid down under the said Policy. The
Lessee, upon entering this agreement, agrees and confirms that he has read
and agreed to the terms and conditions laid down under the the said Policy,
2024 and is willing to abide by conditions laid down in this Agreement as well
as the Policy, 2024.

This Agreement along with the rules, regulations and conditions laid down in
the Bihar Zila Parishad Real Estate Lease Policy, 2024 constitutes the entire
understanding between the Lessor and the Lessee and there are no promises
or assurances, express or implied, written or verbal, other than those
contained in this Agreement and in the said Policy.

The stamp duty, registration charges, all other miscellaneous charges payable
on this Agreement shall be borne by the Lessee only.

This Agreement is executed in one original and one duplicate. The Lessor shall
retain the original of this Agreement and the Lessee shall retain the duplicate
thereof.

IN WITNESS WHEREOF, the parties hereto have set and subscribed their respective
hands and seals to one original and one duplicate of this Agreementon the day, month and
year hereinabove mentioned.
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SCHEDULE-I
THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of Leased Premises)
(FULL DESCRIPTION OF LAND/ PREMISES/ PROPERTY TO BE STATEDHEREIN)
Details of Premises
Ward No —
Property No -
Circle No —
Holding No —
Other details —
Chauhaddi of Premises
North —
South —
East —
West —
SIGNED AND DELIVERED -
by the within named “Lessor” -
(NAME OF LESSOR) for and -
on behalf of Zila Parishad -
in the presence of: -
SIGNED SEALED AND DELIVERED-
by the within named “Lessee” -
(NAME OF LESSEE) -
in the presence of: -
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MODEL AGREEMENT FOR LEASE : COMMERCIAL PURPOSE

THIS AGREEMENT OF LEASE made and entered into at (NAME OF CITY/TOWN) this (DATE) day
of (MONTH) in the Calendar Year (YEAR) BETWEEN THE CHIEF EXECUTIVE OFFICER, for and

on behalf of Zila Parishad , having its Office at ,
P.O , P.S , District -, Bihar, (hereinafter referred to as the
“LESSOR” which term shall include his successors in office, administrators and assigns) of the
ONE PART AND Shri/Smt. , S/o,W/o,D/o , R/o

, PO, PS  , District -, Bihar (hereinafter referred to as the

“LESSEE” which term shall include his heirs, successors, administrators and executors) of the
OTHER PART.
In case of Companies/ Associations/ Unions:

M/s , having its registered office at , P.O -
,P.S- , District - (State)  through its authorised representative
Shri/Smt. , S/o,W/o,D/o ,R/o___,PO___PS
, District -___ (State) (hereinafter referred to as the “LESSEE” which term shall include his
heirs, successors, administrators and executors) of the OTHER PART.
WHEREAS:
A] The Lessee has applied through open tender for permission to occupy

on lease for the purpose (Kindly state the object of tenancy along with
the description of land and premises specified in first schedule
hereunder written) (hereinafter referred to as “Premises”) and has
paid a sum of Rs. (In figures)
(In words) as Lease Rent.

B] In the circumstances aforesaid, the Lessor has agreed to grant
permission to the Lessee to use and occupy the said Premises for a
period of (years) from the date hereof for commercial
purposes of the Lessee, on the terms and conditions hereinafter
contained and on the part of the Lessee to be paid, observed and
performed.

C] The parties hereto are now desirous of recording the terms and conditions
on which the Lessor has given permission to the Lessee to use and occupy
the said Premises which they hereby do as appearing hereinafter.

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY MUTUALLY AGREED, DECLARED,

CONFIRMED AND RECORDED BY AND BETWEEN THE PARTIES HERETO AS FOLLOWS:

1. The Lessor hereby grants permission to the Lessee to use and occupy
the Commercial premises consisting of ,
admeasuring in aggregate sg.ft
situated at ,P.O ,P.S ,
District - ,Bihar for a period of
years commencing from the day of , 20
and ending on the day of , 20 , for the

commercial purposes of the Lessee. Upon expiry of the said period herein
stated, this Agreement may be renewed, at the option of the Lessor, for such
further period and on such terms and conditions as hereinafter contained in this
Lease Agreement.
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The Lessor represents and warrants that the Lessor has the legal, valid
and marketable title to the Leased Premises and has the power and full
authority to enter into this Agreement and grant this Lease for the
period herein mentioned.

a) The Lessee, for the permission to use and occupy the Leased
Premises hereby granted to it, shall pay to the Lessor a sum of
Rs. (Rupees ),
equivalent to first 5 years of Lease Period as Lease Rent at the time of
execution of this agreement.

b) The Lessee shall pay a sum of Rs (Rupees

), as interest free security deposit to the Lessor which shall be
refundable only after the expiry of thisAgreement after making suitable
deductions thereof.

c)  After completion of the 1styear of Lease period, the increment on
Lease Rent shall be done at the rate of 5% per annum till the expiry
of the Lease Period.

d) The Lessee agrees that at the expiry of first 5 years of Lease
period, he shall pay the accumulative Lease Rent for the next 5
years within 3 months of the expiry of the initial 5 year’s period.

e) In the event of delay in payment of the said Lease Rent, the
Lessee shall be liable to pay interest on the amount of the said
Lease Rent at the rate of 2% above the existing Bank rate per
annum for the next 3 monthstogether with the amount of the said
Lease Rent and after the expiry of said 3 months, together with
the amount of the said Lease Rent and after the expiry of said 3
months, the Lessor shall proceed to terminate the Lease
agreement after giving show cause notice to the Lessee.

f)  The lease rent payment due and/or interest and/or Liquidated
Damages on the part of Lessee shall be deemed to be “Public
Demand” under Bihar and Orissa Public Demand Recovery Act,
1914 and for recovery of such amount, the Chief Executive Officer
shall be free to file Certificate Case under the provisions of the said
Act or other legal actions as per law.

g) In the event the Lessee has transferred the Leased premises or sub
let it without consent from the Lessor either during or after the
lease period, such transfer shall be deemed illegal. Such Lessee
shall not be offered any fresh Lease. The Lessor shall not be liable
to return or make payment of the sale amount/value in case of
illegal transfer of premises as stated above.

In the event that the Lessor needs the premises for its own use or for

any public purpose, the Lease may be terminated at the end of the Lease

Period and in that case the option to exercise renewal of lease shall not

be applicable.

The Lessee shall pay the charges for the use of electricity, water, gas,
broadband and all other utilities in the Premises on actuals, within the
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10.

11.

12.

due date of the bills for the same and a copy of the said bills duly paid
and receipt will be submitted to the Lessor, at conclusion of the
Agreement. In case of non payment of such bills, the Lessee shall be
deemed to have violated the terms of the agreement.

The Lessee shall, in the use of the Premises, not create any nuisance or
annoyance to the Lessor or neighbours or to the occupants of the
neighbouring premises.

The goods, articles and things pertaining to the Lessee and kept by the
Lessee in the Premises shall remain at the sole risk of the Lessee and
the Lessor shall not be liable for any loss or damage thereof for any
reason whatsoever.

The Lessee shall take good care of the Leased Premises and use the
same in a reasonable and prudent manner. The Lessee shall make good
all losses and damages caused to the Premises, on account of any acts
attributable to the Lessee.

The Lessee hereby agrees to use the Premises as per the provisions of
this agreement and as per the law of the land and shall not make any
immoral or illegal use of the Premises. The Lessee shall take all
necessary permissions, sanctions and approvals from concerned
authorities, as may be required, for the purpose of running the said
Commercial activity from the Premises.

The Lessee agrees that he shall not make any structural additions,
variations, alterations or modifications of any kind whatsoever in the
Premises or any part thereof, without getting the sanctioned Map
(Naksha) counter signed by the Chief Executive Officer of the Zila
Parishad. The Lessee further agrees to furnish a copy of such sanctioned
and counter signed Map (Naksha) to the Lessor which shall be kept in
the Office of Zila Parishad.

a. The Lessor may renew this Lease Agreement in favour of Lessee only if
the Lessee has paid the lease amount within the prescribed time
without any delay and has not violated any conditions of the agreement
provided that such renewal shall not exceed a total period of 60 years
(including the period of initial agreement). Notwithstanding anything
contained in this agreement, in case the Lessor needs the said premises
for its own or public use, then such option of renewal shall not be
available to the Lessee.

b. In the event the Lease agreement has not been renewed in favour of the
present Lessee, then any and every structure erected/built over the said
premises shall be taken over by the Lessor and the Lessee shall not be entitled
to any compensation for such structures by the Lessor. However, the said
Lessee hallbe  entitled to remove the movable property kept inside the

Premises.

In case of establishment of Petrol Pump, the Lessor shall enter into an
Agreement for a period of 30 years along with an option of renewal in
favour of Lessee.
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13.

14.

15.

16.

17.

18.

19.

20.

The Lessee can mortgage the premises or any part thereof to any Bank/
Financial Institution only after giving written application and obtaining
due permission from the Lessor. The permission for Mortgage of the
premises can only be granted after execution of the Lease Deed and
provided that the deed is not cancelled or the time limit of such deed
has not expired.

In case of mortgaging the premises, the Lessor will have first charge and
the Lessee will make the due payments regularly from time to time to

the Lessor and other authorities as per the provisions of the

agreement.

The Bank/ financial institution which mortgages the premises or any
part thereof shall obtain a “No Objection Certificate” (NOC) from the
Lessor.

The period of mortgage of premises and repayment of loan shall not be
longer than the duration of lease period. In case of default of payment
of loan by the Lessee, the Bank/ financial insitution may apply through
written application to the Lessor to take over the land as new Lessee for
the rest of the period of Lease and in such case, the Bank/ financial
institution shall have the right to sub-let the premises subject to
obtaining consent from the Lessor. However, such consent shall not
transfer any ownership rights upon the Bank/ financial institution or the
sub-lessee with the respect to the premises.

In case of morgaging of premises, the Bank/ financial institution shall,

after the expiry of the lease period, hand over the possession of the
premises in the same condition to the Lessor as it was transferred to
the original Lessee . However, the Bank/ financial institution may apply
to the Lessor to extend the period of Lease and final decision shall be

taken by the Lessor which shall be binding

The Lessor shall have and shall always be deemed to have general
control and juridical possession of the Premises and the Lessee shall
permit the Lessor or any person authorized by him on receipt of clear
24hour notice in writing to enter upon the Premises in order to view,
survey and examine the state and condition of the Premises. However,
notwithstanding anything contained in this agreement, the Lessor or its
authorised agent shall have the right to conduct surprise inspection over
the said Premises with or without the presence of Lessee.

It is hereby agreed by and between the parties hereto that upon
termination of the lease period herein stated, either by efflux of time or
on earlier determination thereof, the Lessee shall forthwith from such
termination remove itself and/or any one claiming through or under it
and deliver over to the Lessor, vacant physical and peaceful possession
of the Premises in the same condition as delivered to the Lessee.

The Lessor shall observe all the terms and conditions, agreements,
covenants and provisions as owners of the Premises and shall, during
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21.

22.

23.

24,

25.

26.

the lease period, ensure the payment of all existing maintenance
charges, utility charges, rates, taxes, cesses, assessments, property tax,
ground rent and all other amounts thereof by the Lessee, payable to any
authorities of the Leased Premises failing which the Lessor shall have
the right to recover such payment of the aforesaid utility bills along
with 2% above the existing Bank rate as penal interest from the Lessee.
In the event of any default or breach committed by the Lessee in respect
of any of the terms and conditions of this Agreement and/or persistent
default in payment of the Lease Rent, the Lessor shall proceed with the
procedure as stated in this Agreement and other legal actions as per
the law of the land.

It is hereby further agreed and declared by the parties hereto that by
this Agreement, the Lessor does not intend to make any transfer of the
Leased Premises in favour of the Lessee and the Premises will be in
occupation of the Lessee only on the basis of Lease hereby granted by
the Lessor. The Lessee shall not claim any right, title or interest in the
Leased Premises. The Lessee hereby agrees that the Lease hereby
granted simply gives permission to the Lessee to use and occupy the
Leased Premises on Lease basis for its commercial purposes without
creating any right, title or interest in the Leased Premises in their
favour.

In the event of the Lessee making use of the Leased Premises for any
other purpose than for its bonafide commercial purposes and/or non-
compliance or breach of any mandatory sanctions, permissions and
approvals granted by appropriate authorities for running the said
commercial activity and the same resulting in any civil and/or criminal
action, the Lessee shall keep the Lessor fully indemnified of from and
against all consequences as may arise therefrom including of from and
against all costs, charges and expenses as may be incurred by the
Lessor in prosecuting or defending any proceedings as may be
instituted or become necessary including costs, charges and expenses
of such proceedings including costs of Attorneys.

In the event the Lessee has acted in contravention to the terms and
conditions of the agreement and/or not renewed the lease agreement
and/or not paid of the Lease Rent for consecutive three months, then
such Lessee shall be treated as illegal occupant and Lessor shall initiate
the proceedings of eviction after giving show cause notice (Form-3) to
the Lessee as per the procedure laid down in this Lease Agreement and
other legal actions as per the law of the land. In case the reply given by
the Lessee is not up to the satisfaction to the Lessor, then the Lessor
shall, give Eviction Notice (Form-4) to the Lessee.

After eviction of the Lessee, the Lessor shall blacklist the Lessee until
the Lessee does not pay the due amount of Lease rent along with
interest at the rate of 2% above the existing Bank rate per annum to the
Lessor.

All letters, receipts, notices or communications issued by the Lessor or
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the Lessee and dispatched under Registered Post Wwith
Acknowledgement due or by Hand Delivery to the address of the
Lessor/ the Lessee on the record will be sufficient proof of dispatch
thereof and shall be an effectual discharge of receipt thereof on the part
of the Lessor/the Lessee upon production of receipt thereof.

27. No alterations in and/or additions to and/or omissions from the
provisions of this Agreement shall be made except in writing and signed
by the Lessor and the Lessee. If any alterations, additions or omissions
are not made in writing, the same shall be void and not binding upon
the Lessor and/or the Lessee.

28. All disputes arising out of this Agreement shall be settled between the
parties amicably and in case of failure to reach an amicable settlement,
the matter may be referred to the Divisional Commissioner having
jurisdiction within 30 days from the date of failure to reach such
settlement and his decision shall be final and binding upon the parties.

29. This Agreement constitutes the entire understanding between the
Lessor and the Lessee and there are no promises or assurances, express
or implied, written or verbal, other than those contained in this
Agreement and in the said Policy.

30. The stamp duty, registration charges, all other miscellaneous charges
payable on this Agreement shall be borne by the Lessee only.

31. This Agreement is executed in one original and one duplicate. The
Lessor shall retain the original of this Agreement and the Lessee shall

retain the duplicate thereof.
IN WITNESS WHEREOF, the parties hereto have set and subscribed their respective
hands and seals to one original and one duplicate of this Agreement on the day, month and
year hereinabove mentioned.



24 fagR w1e (SR, 12 3R, 2024

SCHEDULE-I

THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of Leased Premises)
(FULL DESCRIPTION OF LAND/ PREMISES/ PROPERTY TO BE STATED HEREIN)
Details of Premises

Ward No —

Property No -
Circle No —

Holding No —

Other details —

Chauhaddi of Premises

North —
South —
East -
West —
SIGNED AND DELIVERED -

by the within named “Lessor” -
(NAME OF LESSOR) for and -
on behalf of Zila Parishad -
in the presence of: -
SIGNED SEALED AND DELIVERED -

by the within named “Lessee” -

(NAME OF LESSEE) -

in the presence of:
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MODEL AGREEMENT FOR LEASFE - AGRICULTURAL

PURPOSE

THIS AGREEMENT OF LEASE made and entered into at (NAME OF CITY/TOWN)

this (DATE) day of (MONTH) in the Calendar Year (YEAR) BETWEEN THE CHIEF

EXECUTIVE OFFICER, for and on behalf of Zila Parishad

, having its Office at

P.O , P.S , District -

, Bihar, (hereinafter referred to as the “LESSOR” which term

shall include his successors in office, administrators and assigns) of the ONE

PART AND Shri/Smt. , S/o,W/o,D/o ,

R/o , P.O , P.S District-

, Bihar (hereinafter referred to as the “LESSEE” which term shall

include his heirs, successors, administrators and executors) of the OTHER PART.

WHEREAS:

A] The Lessee has applied through open tender for permission to occupy
on lease for the purpose (Kindly state the object of tenancy along with
the description of land and premises specified in first schedule
hereunder written) (hereinafter referred to as “Premises”) and has
paid a sum of Rs. (in figures)

(in words) as Lease Rent.

B] In the circumstances aforesaid, the Lessor has agreed to grant
permission to the Lessee to use and occupy the said Premises for a
period of (years) from the date hereof for the
agricultural purposes of the Lessee, on the terms and conditions
hereinafter contained and on the part of the Lessee to be paid, observed
and performed.

C] The parties hereto are now desirous of recording the terms and
conditions on which the Lessor has given permission to the Lessee to
use and occupy the said Premises which they hereby do as appearing
hereinafter.

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY

MUTUALLY AGREED, DECLARED, CONFIRMED AND

RECORDED BY AND BETWEEN THE PARTIES HERETO AS

FOLLOWS:

1. The Lessor hereby grants permission to the Lessee to use and occupy
the Agricultural premises consisting of ,
admeasuring in aggregate sq.ft
situated at , P.O ,P.S ,
District - ,Bihar for a period of
years commencing from the day of , 20
and ending on the day of , 20 , for the
agricultural purposes of the Lessee.

2. The Lessor represents and warrants that the Lessor has the legal, valid

and marketable title to the Leased Premises and has the power and full
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authority to enter into this Agreement and grant this Lease for the
period herein mentioned.

a) The Lessee, for the permission to use and occupy the Leased
Premises hereby granted to it, shall pay to the Lessor a sum of
Rs. (Rupees ), per annum as
Lease Rent. The said Lease Rent shall be payable, in advance, before the 30th
Day of April each year.

b) In the event of delay in payment of the said Lease Rent, the Lessee
shall be liable to pay interest on the amount of the said Lease Rent
at the rate of 2% above the existing Bank rate per annum from the
due date of payment till the 30t Day of June of such year, together
with the amount of the said Lease Rent. Thereafter, the Lessee shall
be deemed to be an illegal encroacher and shall be vacated after
giving show cause notice under the provisions of the Bihar Zila
Parishad Real Estate Lease Policy, 2024 and the Lessor shall take back
the premises from the Lessee along with crops on the said
Premises.

c) After the eviction of the Lessee, the Lessor shall blacklist the Lessee
until the Lessee does not pay the due amount of Lease Rent along
with interest at the rate of 2% above the existing Bank rate per
annum to the Lessor.

d) The payment of Lease Rent due on the part of Lessee shall be
deemed to be “Public Demand” under Bihar and Orissa Public
Demand Recovery Act, 1914 and for recovery of such amount, the
Chief Executive Officer shall be free to file Certificate Case under the
provisions of the said Act or take other legal actions as per relevant
law.

e) In the event the Lessee has transferred the Leased premises
without consent from the Lessor either during or after the lease
period, such transfer shall be deemed illegal. Such Lessee shall not
be offered any fresh Lease. The Lessor shall not be liable to return or
make payment of the sale amount/value in case of illegal transfer of
premises as stated above.

In case of urgent requirement of land for public purposes, the Lessor
shall be entitled to terminate this Agreement by giving to the other
party not less than Three (3) months notice in writing and in such an
event, this Agreement shall stand terminated at the expiry of the said
period of Three (3) months. However, efforts should be made as to not
disturb the standing crop on the land. The Lessor shall award
compensation equal to the value of the crop.

The Lessee shall not be allowed to sub-let the premises to any person in

any manner whatsoever. In the event of sub-letting, the Lessee shall be

deemed to be illegal encroacher and the Lessor shall have the right to
terminate the agreement and initiate the procedure for eviction after
giving show cause notice as per the Bihar Zila Parishad Real Estate Lease

Policy, 2024.
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10.

11.

12.

13.

14.

15.

The Lessee shall pay the charges for the use of electricity, water,
broadband and all other utilities in the Premises on actuals, within the
due date of the bills for the same and a copy of the said bills duly paid
and receipt will be submitted to the Lessor, on conclusion of the
Agreement. In case of non payment of the said Utility bills, the Lessee
shall be deemed to have committed violation of the terms of the
Agreement.

The Lessee shall, in the use of the Premises, not create any nuisance or
annoyance to the Lessor or neighbours or to the occupants of the
neighbouring premises.

The goods, articles and things pertaining to the Lessee and kept by the
Lessee in the Premises shall remain at the sole risk of the Lessee and
the Lessor shall not be liable for any loss or damage thereof for any
reason whatsoever.

The Lessee shall take good care of the Licensed Premises and use the
same in a reasonable and prudent manner. The Lessee shall make good
all losses and damages caused to the Premises, on account of any acts
attributable to the Lessee.

The Lessee hereby agrees to use the Premises as per the conditions laid
down in this agreement along with the rules and regulations of the Bihar
Zila Parishad Real Estate Lease Policy, 2024 and as per the law of the
land and shall not make any immoral or illegal use of the Premises. The
Lessee shall take all necessary permissions, sanctions and approvals
from concerned authorities, as may be required, for the purpose of
running the said Agricultural activity from the Premises.

The Lessee agrees that it shall not make any structural additions,
variations, alterations or modifications of any kind whatsoever in the
Premises or any part thereof, without the prior written permission of
the Lessor.

The Lessee can mortgage the premises or any part thereof to any Bank/
Financial Institution only after giving written application and obtaining
due permission from the Lessor. The permission for Mortgage of the
premises can only be granted after execution of the Lease Deed and
provided that the deed is not cancelled or the time limit of such deed
has not expired.

In case of mortgaging the premises, the Lessor will have first charge and
the Lessee will make the due payments regularly from time to time to

the Lessor and other authorities as per the provisions of the policy and

the Agreement.

The Bank/ financial institution which mortgages the premises or any
part thereof shall obtain a “No Objection Certificate” (NOC) from the
Lessor.

The period of mortgage of premises and repayment of loan shall not be
longer than the duration of lease period. In case of default of payment
of loan by the Lessee, the Bank/ financial insitution may apply through
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16.

17.

18.

19.

20.

21.

written application to the Lessor to take over the land as new Lessee for
the rest of the period of Lease and in such case, the Bank/ financial
institution shall have the right to sub-let the premises subject to
obtaining consent from the Lessor. However, such consent shall not
transfer any ownership rights upon the Bank/ financial institution or the
sub-lessee with the respect to the premises.

In case of morgaging of premises, the Bank/ financial institution shall,

after the expiry of the lease period, hand over the possession of the
premises in the same condition to the Lessor as it was transferred to
the original Lessee. However, the Bank/ financial institution may apply
to the Lessor to extend the period of Lease and final decision shall be

taken by the Lessor which shall be binding.

The Lessor shall have and shall always be deemed to have general
control and juridical possession of the Premises and the Lessee shall
permit the Lessor or any person authorized by him on receipt of clear
24 hour notice in writing to enter upon the Premises in order to view,
survey and examine the state and condition of the Premises. However,
notwithstanding anything contained in this agreement, the Lessor or its
authorised agent shall have the right to conduct surprise inspection over
the said Premises with or without the presence of Lessee.

It is hereby agreed by and between the parties hereto that upon
termination of the lease period herein stated, either by efflux of time or
on earlier determination thereof, the Lessee shall forthwith from such
termination remove itself and/or any one claiming through or under it
and deliver over to the Lessor, vacant physical and peaceful possession
of the Premises in the same condition as delivered to the Lessee.

a) The Lessor shall observe all the terms and conditions, agreements,
covenants and provisions as owners of the Premises and shall, during
the lease period, ensure the payment of all existing maintenance
charges, rates, taxes, cesses, assessments and all other amounts thereof
by the Lessee, payable to any authorities of the Leased Premises failing
which the Lessor shall have the right to recover such payment of the
aforesaid utility bills along with 2% above the existing Bank rate as penal
interest from the Lessee.

b) The Lessee shall make payments as stated hereinabove except property
tax and land rent which shall be payable by the Lessor.

In the event the Lessee has acted in contravention to the terms and
conditions of the agreement, then such Lessee shall be treated as illegal
occupant and Lessor shall initiate the proceedings of eviction after
giving show cause notice (Form-3) to the Lessee according to the
provisions of Bihar Zila Parishad Real Estate Lease Policy, 2024. In case
the reply given by the Lessee is not up to the satisfaction to the Lessor,
then the Lessor shall, giveEviction Notice (Form-4) to the Lessee.

In the event of any default or breach committed by the Lessee in respect
of any of the terms and conditions of this Agreement and/or persistent
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22.

23.

24,

25.

26.

27.

default in payment of the Lease Fee, the Lessor shall proceed with the
procedure as stated in this Agreement read with the provisions laid
downunder the Bihar Zila Parishad Real Estate Lease Policy, 2024.

It is hereby further agreed and declared by the parties hereto that by
this Agreement, the Lessor does not intend to make any transfer of the
Leased Premises in favour of the Lessee and the Premises will be in
occupation of the Lessee only on the basis of Lease hereby granted by
the Lessor. The Lessee shall not have any right, title or interest in the
Leased Premises. The Lessee hereby agrees that the Lease hereby
granted simply gives permission to the Lessee to use and occupy the
Leased Premises on Lease basis for its agricultural purposes without
creating any right, title orinterest in the Leased Premises in their favour.
In the event of the Lessee making use of the Leased Premises for any
other purpose than for its bonafide agricultural purposes and/or non-
compliance or breach of any mandatory sanctions, permissions and
approvals granted by appropriate authorities for running the said
agricultural activity and the same resulting in any civil and/or criminal
action, the Lessee shall keep the Lessor fully indemnified of from and
against all consequences as may arise therefrom including of from and
against all costs, charges and expenses as may be incurred by the Lessor
in prosecuting or defending any proceedings as may be instituted or
become necessary including costs, charges and expenses of such
proceedings including costs of Attorneys.

All letters, receipts, notices or communications issued by the Lessor or
the Lessee and dispatched under Registered Post with Acknowledgement
due or by Hand Delivery to the address of the Lessor/the Lessee on the
record will be sufficient proof of dispatch thereof and shall be an
effectual discharge of receipt thereof on the part of the Lessor/the
Lessee upon production of receipt thereof.

No alterations in and/or additions to and/or omissions from the
provisions of this Agreement shall be made except in writing and signed
by the Lessor and the Lessee. If any alterations, additions or omissions
are not made in writing, the same shall be void and not binding upon the
Lessor and/or the Lessee.

All disputes arising out of this Agreement shall be settled between the
parties amicably and in case of failure to reach an amicable settlement,
the matter may be referred to the Divisional Commissioner having
jurisdiction within 30 days from the date of failure to reach such
settlement and his decision shall be final and binding upon the parties.

The Bihar Zila Parishad Real Estate Lease Policy, 2024 forms an integral
part of this Lease Agreement and the conditions of this agreement
should be read along with the terms and conditions laid down under the
said Policy. The Lessee, upon entering this agreement, agrees and
confirms that he has read and agreed to the terms and conditions of this
agreement as well as the rules laid down under the the said Policy, 2024
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and is willing to abide by conditions laid down in this Agreement as well
as the Policy, 2024.

28. This Agreement along with the rules, regulations and conditions laid
down in the Bihar Zila Parishad Real Estate Lease Policy, 2024
constitutes the entire understanding between the Lessor and the Lessee
and there are no promises or assurances, express or implied, written or
verbal, other than those contained in this Agreement and in the said
Policy.

29. The stamp duty, registration charges, all other miscellaneous charges
payable on this Agreement shall be borne by the Lessee only.

30. This Agreement is executed in one original and one duplicate. The Lessor
shall retain the original of this Agreement and the Lessee shall retain the
duplicate thereof.

IN WITNESS WHEREOF, the parties hereto have set and subscribed their respective hands

and seals to one original and one duplicate of this Agreement on the day, month and year
hereinabove mentioned.
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SCHEDULE-I

THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of Leased Premises)

(FULL DESCRIPTION OF LAND/ PREMISES/ PROPERTY TO BE STATED HEREIN)

Details of Premises
Ward No —
Property No -
Circle No —
Holding No —
Other details —
Chauhaddi of Premises
North —
South —
East —
West —

SIGNED AND DELIVERED -

by the within named “Lessor” -

(NAME OF LESSOR) for and -
on behalf of Zila Parishad -
in the presence of -

SIGNED SEALED AND DELIVERED-
by the within named “Lessee” -

(NAME OF LESSEE) -

in the presence of
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